212  Papers Laid [RAJYASABHA] on the Table

Thirdly, there is a serious issue in relation to the Paradip Port; this steel plant is supposed
to be built as a captive plant for its use. Already, there is sea erosion near Paradip Port. This
will adversely affect the functions of the Port and also lead to further sea erosion in that area.

Fourthly, there is permission sought to be given to the Posco Plant to extract iron ores
even before the Plant is set up and commissioned. This seems to -be very outrageous
because the Posco Plant is planning to take iron ores to its mother-plant in Korea. 1 do not
know what is the Mineral Policy of the Government and how it can aliow Posco to extract
and take away iron ores before the Plant is commissioned in that area.

Fifthly, it is an issue concerning forests and environment. This plant is going to very
seriously affect the forests and environment in that area. I do not know why the Union
Ministry of Environment and Forests is keeping quiet when such a thing is going on.

Sixthly, the people living in that area have proposed an alternative site. I do not know
why the Government is not considering that alternative site. If the Union Government does
not intervene at this point of time, 1 am afraid, the situation will get out of control and
anything may happen there. Already, clashes are taking place and hundreds of people have
been hurt. Several people have been seriously injured; they are all being treated and there
is a very grave situation.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI D. RAJA: There is a tense situation in Jagatsinghpur district of Orissa and this
situation cannot be allowed to remain as it is. Anything may happen. Already there are armed
clashes between the people. So, I think, the Union Government will have to take note of this
emergent situation in that part of Orissa and something has to be done without any further
delay. Otherwise, we will be facing a very serious armed resistance in the State of Orissa.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, [ associate myself with what the hon.
Member has said.

Réport of Possible Térror Attack at Tirupati
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Demands of Disabled Persons

SHRIMATI N.P. DURGA (Andhra Pradesh): Sir, I would like to draw the attention of the
House on some of the demands of disabled persons. Sir, in 1982, the UN has decided to
observe every December 3 as the World Day of Disabled. But, till now, disabled people are
not yet fully considered within development issues. They are still excluded from our society
in spite of effective disability legislation is being in place. They are demanding for paying
an amount of Rs.1500 as pension. Now, they are b=ing given reservation of 3 per cent in
employment and education. But this is not sufficient looking at their population. So, their

demand is that it should be increased to 9 per cent. They should be provided rice at the rate
@
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at which it has been provided to the BPL families. Children who are below ten years and are
hearing impaired should be provided with cochlear implantation so that they can get hearing
back. They should be provided with loans at 25 paise so that they can start some self-
employment units and earn their livelihood. They should be provided reservation in
promotions and also in judiciary. Sir, I request the Government of India to sympathetically
consider their demands so that they can move ahead in the society with dignity and the
goal of equality, as enshrined under the Constitution, is achieved. Thank you.

DR. V. MAITREYAN (Tamil Nadu): Sir, I associate with it.
SHRIi TIRUCHI SIVA (Tamil Nadu): Sir, I also associate with it.

Exemption on Transportation of Animals during Bakar ID
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